Bills Introduced

3II MAY 38, 1874 Bills Introduced 312
15.36} Rhrs. 15374 hrs.
ESSENTIAL COMMODITIES (AMEND- COMPANIES (AMENDMENT) BILL®

MENT) BILL*

[SUBSTITUTION OF SECTION 10a]

SHRI D. K. PANDA (Bhanjanagar);
T beg to move for Jleave to intro-
duce a Bill further to amend the
Essential Commodities Act, 1955.

MR. DEPUTY-SPEAKER;
question is:

The

“That leave be granteq to intro-
duce a Bill further to amend the
Essentia] Commodities Act, 1955.”

The motion was adopted.

SHRI D. K. PANDA: 1
the Bill.

introduce

1537 hrs.

JUDICIAL OFFICERS PROTECTION
(REPEAL) BILL*

SHRI D. K. PANDA (Bhanjanagar):
T beg to move for leave to introduce a

Bill to repeal the Judicial Officers
Protection Act, 1850.

MR.. DEPUTY-SPEAKER: The
question is: d

“That leave be granted to intro-
duce a Bill to repeal the Judicial
Officers Protection Act 1850."

The motion was adopted.

SHRI D. K. PANDA: I
the Bill,

introduce

MR. DEPUTY-SPEAKER: The next
Bill is that of Shri Rana Bahadur
Singh. The hon. Member is absent.
Next, Shri Madhu Limaye.

(OMMISSION OF SECTION 90)

wgrea, & ey s g i s wiy-
fraw, 1956 &1 W gwigT & a1y
frdas %1 grenfom & & wqafy
ST FT A |
MR. DEPUTY-SPEAKER: The ques-
tion is:
“That leave be granted to intro-

duce a Bill further to amend the
Companies Act, 1056.”

The motion 1as adopted.
st wy fand ;. SuTerer wEaw,
¥ fadms qearfe #wan g o
15.38 hrs.
COSTITUTION (AMENDMENT) BILL*
[INSERTION OF NEW ARTICLE 26A]

SHRI R. P. ULAGANAMBI
(Vellore): I beg to move for leave to
introduce a Bill further to amend the
Constitution of India.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to intro-
duce a Bill further to amend the,
Constitution of India.”

The motion was adopted.

SHRI R. P. ULAGANAMBI: 1
introduce the Bill

MR. DEPUTY-SPEAKER: Next,
Shri C. K. Chandrappan. The hon.
Member is absent.

15.38% hrs.
FREE LEGAL ASSISTANCE BILL*

SHRI D. K. PANDA (Bhanjanagar):
I beg to move for léeave to introduce
a Bill to provide legal assistance to
the poor persons in certain cases.

i *Published in 'Gazette of India
3-5-74.

Extraordinary, Part II, section 2, dated
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MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to intro-
duce a Bill to provide legal assis-
tance to the poor persons in certain
cases.”

The motion was adopted.

SHRI D. K. PANDA: I introduce
the Bill

15.39 hrs.
MOTHER'S LINEAGE BILL

by SHRI MADHU LiMaYe— Contd.

MR. DEPUTY-SPEAKER: The
House will now take up further con-
sideration of the following motion
moved by Shri Madhu Limaye on the
5th April, 1974, namely:—

“That the Bill to provide for the
right to trace one's lineage from the
pide of one's mother, be taken into
consideration.”

2 hours were allotted, anq 30 minutes
were taken, and there is a balance of
1 hour and 30 minutes. Shri M. C.
Daga was on his legs on the last
occasion, and he has taken 18 minuts
already. Now he should copclude.

SHRI M, C. DAGA (Pali); I shall
take at least 10 minutes. I have
moved an amendment to the effect
that this Bill be circulated for the
purpose of cliciting opinion thereon by
the 3rd August 1974.

IqTeae oY, AT A oA 57« faw
FraTE 1Tt faw F sty #7190
A1 T[T WAL AT T27 |

“The life of thousands of people
and their mothers is being made
miserable because of the fossilized
attitudes that prevail in our soclety
today. Thig Bill seeks to remove the
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stigma of ‘illegitimacy’ from those
.thousands of unfortunate people,
‘illegitimate’ sons and daughters of
their mothers, who are being per-
secuted by society for no fault of
theirs”.

15.40 hrs.

[SHRI NAwWAL KISHORE SINHA in the
Chair]
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